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12.51 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

NON-AVAILABILITY oF ESSENTIAL
CommoDiTIES AT Falr PrRiCE SHOPS.

SHRI KRISHNA CHANDRA HAL--
DER (Durgapur) : I call the attention of ~
the Minister of Civil Supplies to the
following matter of urgent public impor-
tance and request that he may make a:
statement thereon :—

Reported non-availability of sugar, .
wheat, edible oils and other essential
compodities at Fair Price Shops in
Delhi and other parts of the country.

THE MINISTER OF CIVIL SUP--
PLIES (SHRI VIDYA CHARAN
SHUKLA) : Sir, localised shortages of
temporary nature in respect of some essen-
tial commodities and items of mass con-
sumption have been arising in various
parts of the country including Delhi from
time to time.

Selected essential commodities  like
cereals, sugar, kerosene, imported edible
oils, etc., are being issued by the State
Governments and Union Territory Ad-
ministrations through the Public Distri-
bution System. During the year 1980,
there has been increase in the supply of
food-grains through the public distribu-
tion sysiem. In 1950, 1484 million
tonnes of foodgrains were distributed as
against 11.66 million tonnes in the pre-
ceding year. Similarly, as against g3,000
tonnes in the oil-year 1978-79, 3.5 lakh.
tonnes of imported edible oils were released
to the States for distribution through the
network of (ir price shops in the oil-year
1979-80. The monthly quota of
sugar is being maintained at 2.71 lakh

tonnes. The sale kerosene oil in 1
was 4%, higher than in the p
year.

There has been a much larger demand
for foodgrains, edible oils ect., from the
fair price ‘shops due 10 the continuation
of the effects of unprecedented drought of ™
1979. Inspite of larger releases of these
commodities, there have been, of late, .
reports of localised shortages of wheat,
kerosene and sugar.

The Union and State Governments
attach  considerable importance to the
supply management thro the public
distribution system. Accordingly, during -
the year 1980, 40,000 additional fair price
shops have been opened. Also in  recog-
nition of the .importance of maintaini
supplies of essential co i
the syst=m, steps are being taken to make it=
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a ent feature of the economy. In
this direction, constant efforts arc made
by the concerned Minstries of the Union
Government to review the functioning of
the public distribution system in consulta-
tion with State Govenments, Union Terri-
tory Administrations and other concerned
-agencies.

1 assure the Hon'ble Members that all
possible steps are being taken to ensure
adequate supplies of essential commodi-
ties through the fair price shops in all
parts of the country.

SHRI KRISHNA CHANDRA HAL-
DER : Sir, the Minister’s statement is
the same as it was read on 23rd February
dn the other House. Simply the difference
is that it was read by Mr. Mohanty in the
Rajya Sabha and here, by Mr. Shukla
Still, there is no difference. You know,
Sir, on account of the rise in prices of
-essential commodities and the non-availabi-
lity of sugar, wheat, rice, kerosene and edible
-oils, crores of people, especially, those who
are living below the poverty line and the
weaker sections of our country are in a
very pitiable condition.

Sir, I think that this type of statement
will not serve the purpose of the millions
-of our down-trodden people.

Sir, I would like to quote from today’s
Hindustan Times as to what is happening
in Delhi :

“Wide-spread shortage of wheat and
sugar.

There is shorgtages of wheat and sugar
at all the 65 ration shops in Circle 6
serving areas like Khurji, Shakarpur,
L_a.xr,r’linlgar and re-settlement  colo-
nies.

Sir, what has happened in that verbally
“to the ration shops the civil Supplies
t has said that instead of

Departmen ;
fortnightly quota you just supply weekly

quota.

In the Times of India issuc of 24th
it is writtﬁqlrl'las(t’dwilh _]uhsl ({tm]tonn&! of
su in thei owns the Civil Suppli
Dépa‘:rrtmmt of the Delhi Administrgm
is in a dilemma about the doling out of
sugar for the fortnight. Naturally, Sir,
;h;n giuemwmtruction \-&r:&ns. labourers

office-goers go to ration sl
they are told that there is no sugar m
wheat available today. Another  day
when they go they are told that there is
no kerosene with the result that they
‘reach late to their place of duty and in
‘the process many people have to
stheir  weekly quota. Now, I would 1
o quota here :
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“Chillice ar. cheap. Salt is dear.
Medicine prices have remained stable.
Prices of cloth have gone up. Prices of
have shot up. Wheat and rice
ve become costlier. There has been
a rise inthetﬁrit_nofmp but in the
e o~ g g gy
pronounced. Bre as mowv
up significantly.

MR. DEPUTY-SPEAKER : Mr.
Halder, you may continue after lunch.

The Lok Sabha adjourned for lunch till
" fourteen of the c{xk.

The Lok Sabha re-assembled after lunch at
Seven minutes past Fourteen of the Clock.

[Sur1 GursHER ABMED in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE—

NON-AVAILABILITY OF ESSENTIAL
CommoniTies AT Famr Price Snops —comtd.

MR. CHAIRMAN : Mr, K. C. Halder
may continue,

SHRI KRISHNA CHANDRA HAL-
DER : Mr. Chairman, Sir, I was men-
tioning about the conditions in  Delhi
City, the capital of our country. Sir,
Mr. Rothuama, a Member of this House
representing Mizoram, was telling us
that he went to a ration shop in thcnéolc
Market area, where he was refused sugar
against his ration card. He had some
altercations with the shep-keeper. But
he could not get any ration from that shop.
If this is the condition in Delhi where a
Member of Parliameni was treated like
this, you can well imagine the plight of
the common people and the working class
in the capital city. I know Mr. Rawat
will speak for Aimorah district and you
may say, Sir, that the people of Bhogll
may be able to get a pinch of sugar. But
the adivasis in various regions are not
at all able to get any ration. Yesterday,
in her speech, the Prime Minister was
giving various figures. I said that this
kind of jugglery of presenting figures
will not serve the purpose.

Now, what happened in - Kerala ?
There the Civil SupTIy Department was
s

ing frantic appeals to the Government
m for an allotment of additional
supplies of rice, wheat and other
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Supplies Corporation of Kerala have
taken a decision that they would supply
16 items of essential commodities to
the people through the public distribution
system and for that they need Rs. 10.0
crores, requested the  Central
Government for this amount, but there is
no reply from the Central Government
so far. The other day Shri Shukla told
us that he appreciated the work of
Kerala State Government  regarding
public distribution system and  what
they were doing. Infact, the Central
Government is not doing  anything.
I would like to know from the hon.
Minister whether he will give all assis-
tance including additional supplies of
essential commodities and concede
the demand of the Kerala State Govern-
‘ment for ten crores of rupees to run the
public distribution system efficiently.

The West Bengal Food Minister has
mad e a representation to the hon. Minister
of Civil Supplies that West Bngal
1s a deficit State and the required quantity
of essential commodities, that is, rice,
wheat, sugar, kerosene and other commodi-
ties, should be sent to West Bengal as
carly as possible so that they can maintain
the rationing system. Our State

ment is also distributing eoarse

cloth and other things through ration

shops.  The State

have limited resources. The Govern-

ment has even reduced the wheat

uota of all the States including the
gtate of West Bengal.

The people of Uttar Pradesh are also
experiencing  difficulties  in  securing
wheat from the public distribution
system. In Delhi also the people have
lost their confidence in the Governe
ment regarding timely supply of sugar
and other essential commodities. I have
personal knowledge that the business-
men, the hoarders, are taking advantage
of the situation and are hoarding
sugar, wheat and other things. The
rich families of Defhi are purchasing one
bag of sugar at one time for their use.

This jugglery of figures would not
solve the problem. You have to
ensure that essential commodities, sugar,
rice, wheat and other cereals, kerosene and
cearse cloth etc. reach the people in
tume.

This Government has reduced the wheat
uota of West Bengal. In respect of the
ood for Work programme, which is under

the Agricultural Ministry, the West

MR. CHAIRMAN : Please conclude
now. You are mot here to make a full
statement, you have only to ask questions.

SHRI KRISHNA CHANDRA
HALDER : Tam speaking for the whole
country, not for Delhi alone. I have
raised questions with regard to Kerala
and now I am going to ask questions for
West Bengal also.

Sir, for your state i... Madhya Pradesh
also, T will put the question. I want to
know from the hon. Minister whether
he will supply all the requirements  thar
the West Bengal Government has asked
him to meet. You know that Tripura is
facing very hard times. (Interruption)
In the eastern region, we have
Meghalaya, Mizoram and Nagaland.
All these States are facing diﬂic:fty due
to non-availability of essential commodi-
ties. In the case of Tripura, essential
commodities are not reaching it due their
non-supply by the Government of India,
as well as due to transport difficulties.
People there are facing  hardships.
Government of India should arrange the
supply of essential commodities immedia-
tely, so that people’s hardship is mitigated.
I want to know the quantum of rice
wheat and kerosene you are going to
supply to Tripura.

I doubt whether there is any coordination
between the Ministries of Agriculture and
Civil Supplies. You said that food produc-
tion this year would be about 112 million
tonnes, but the food produced should
reach the common people at a cheap rate
through the public distribution system.
I know that price rise and non-availability
of essential commodities are there because
you are pursuing a policy which is serving
the capitalists, big businessmen and
hoarders. You have collected ecrores of
rupees from the sugar magnates, business-
men and capitalists. So, you are not able
to control them. Will you accept my
constructive suggestions and be ready
to procure the 14 essential commodities ?
Will you take over the wholesale trade in
rice, wheat, sugar, kerosene, cloth, edible
oil and 14 essential commodities ? Are
you going to take over the wholesale trade?
Are you ready to distribute these items
through the fair price shops in all the
States and Union Territories ?

Assurances alone will not :}cct the
hunger of our people. Crores of people
are restive. You know hunger does not
know any law. So, the people are rising
everywhere—kisans, workers and emplo-
yees. Kisans of Almora from where Mr.
Rawat comes, and people of Goa
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I VIDYA CHARAN SHUKLA:
to hear that onc of our mem-
illtreated in one of the ration
Market area. I shall certainly
matter to the notice of the

Administration for corrective
; and we will request them to ensure
Member of Parliament treated in

:
8

i
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this manner. The other specific matter that
the hon. nmbu'nnedwummrqudto
a uest of Rs. 10 crores that was made

Government of Kerala to the
t of India, that is to the Minis-
w of Finance for credit accommodation.
¢ have su ed this request and we
hope that this facility should be evten! |
not only to Kerala but to various other
Civil Supé::T Corporations also so that
they can with the essential commodi-
ties in a proper way and substantially help
to run the public distribution system in an
efficient manner. Then the hon. member
talked about the reduction of wheat quota,
etc. in West Bengal. This has been done
not for West Bengal alone but for all’
States; whatever has been done has been
done uniformly for all the States. There-
fore, there should be no groue of the
West Bengal Government for such a
reduction. Due to supply situation, uni-
form action has been taken all over and,
as a matter of fact, because of strong
representation made here by the hon.
members from West Bengal and also
from Kerala, these two States get a little
more advantage than other States in
various allotments and supplies, Therefore,
there should be no reasonable grouse;
and if anybody wants to create an un-
pression that because of political consi-
derations, various distinctions are sought
to be made, that is absolutely incorrect:
no such considerations are ever taken into
consideration by wus while determining
the supply of essential commodities to
various States of the country. The hon.
Member also talked about the conditions
and problems in Tripura. All the States
in north east India have problems of
transport because of the present situation
there and the transport bottlenecks. But
we are cooperating fullv and the State
Governments have appreciated our coop-
eration in trying to resolve their difficul-
ties; and in the face of difficultics which
arc apparent, we are doing our best and
t.ryinﬁlto sort out those problems. There
Il cooperation between us and the
Ministry of Agriculture. There is no
lack of coordination in this matter because
we supplement each other's effort in re-
gard to civil supplies and essential com-
modities. About harge of collection
of money from bmrurketem and hoar-
ders, I would leave the judgment to the
House as to why the West Bengal Go-
vernment refuses to detain these black-
marketeers and hoarders. We have been
requesting the State Government to take
up cases and they say, they will ndt take
any action against the blackmarketeers and
hoarders . under. thc!muon of Black-

§”
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market and Hoarding Act. (Interruptions)
Then we said, in case you do not want
to issue a detention letter, we will issue a
detention letter; you kindly give us this
information who is doing this blackmarke-

ting and who is doing this hoarding.

If

they give us sufficient information and
some kind of proof, we will do it. (In-
terruptions) 1 wrote a letter to the Chief
Minister of West Bengal asking him, if
he has any objection in issuing a deten-
tion order against blackmarketeers and
hoarders, then we shall issue a detention
order. We do not have any organisation
by which we can find out who is doing

blackmarketing and

hoarding in West

Bengal, Only the local government can tell
us. They cven refuse to cooperate with
us in this matter; they do not want even
to give this matter to us. It is for anybody
to see who is favouring the blackmarke-

teers and hoarders.

SHRI KRISHNA CHANDRA HAL-
DER: You have not answered my ques-

tion with regard to wholesale trade
essential commodities.

of

SHRI VIDYA CHARAN SHUKLA:
That matter has been made clear from

time to time. I do not want to repeat

it.

1 have already said that the wholesale
trade with reference to essential commo-
dities, as far as it relates to the pulic

distribution
and will be 'IY’Itly

, is being taken over
taken over by the Go-

vernment. But it must be made clear that
this does not mean take over of wholesale
trade in every sphere; it will be only
limited to public distribution system. We

do not want the priv.te
any part in the

to have
public distribution sys-

tem. We want State Givil Supply Com

tions and State Cooperati
ting F etc. to handle all the

essential commodities which are distri-

buted

through the public distribution sys--

tem in the States; and this, at present,
is not fully so. lmunthmca.repnuu
traders who are operating at the State

level and the district

level. We_have
eli-
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wrew a1t | %3 fou oW gEew #
arer  feveErdr Ot amfafad =
AT F1 g, A1F I A1 GAGT T
N FEIC A A | a@g F AW
fafreez, o1 aga w8 fafrex #@
W & AA FY qET & gwETS
T TEIF 3d T, afeA T FE
gars TEr g W Az e fwr gy
FT A M@ AT A & wfawrd of
aua g @ | # g Wt q@T Agar
g o 1o a5t e g@T T3T 91 WK A
F 3o AEY g 4r

#on fo & v g, o7 wamer
F AMA F TAT Fg oA g—
OO ®§ W aF & gETE o
qTAT FAA AT & | WAL AT AW
Wt foan s &t W A # A arg
w7q frat & fgama & arae § ggeew

T a6l F7 Fd W ag @
g1 ww A ¥ fetvow quedw ¥
wgT T 2

The rise in the wholesale price index
from March 1980 to January 198: was 27
perocntagamstanscol‘z; per cent in
the corresponding period 1979-80.
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A FATE AT HBI 2 1 1979 %
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fF e o T o faar s
& T W o & g% g e agrd
ST &% | T & foaw gw uF av% ST
Fer @ & Wi faaoor syawar  woEw
FT W@ & T9v wuTEr ¥ wgrEvr famow
AT F weAud gEE @ W@ E |

a3 gu varew 7t faafw s & fog

gfaxr ¥ wfus g9 Fg&dr afafag)
FT ITAN 733 T B £

st TAw ®wT fag . @@ A
F AT F AT H AT T FO AT TEY
fear

ot faeny =Tw wrw - @ AT AT
g9 g 9T 97 A1 FUT To & WATT
&7 § W wrawawar gE a1 A qfuw
9 F1 7raTa Fa | foraer ot gravawar
grit saer gfd & & fau gw e
gFTT A FET AG Fwaq | o
FTAVTAT WA 0 F1 gAY I SFTRT
9 & 4rer wiaw T F /O F qHA
&7 ¥ qOAT grATIRarEi 1 qfF w4 )

SHRI EDUARDC FALEIRO
(Mormugao): I do not think there is any
question in the country which has
arcused so much concern and which is
as important for the people of this country
as a whole as the ever-escalating prices
of essential commodities. 1 have no special
knowledge of this subject as an economist
may bave, but I speak as a common
citizen of this country who is very much
concerned about it. Definitely this is a

matter which cuts across barriers
because the families of of us, whe-
ther we belong to this or that party,

are being seriously a ed. It is a fact
that escalating prices and inflation are
affecting thcdrwple not only in this
country but over the world. It is a

world-wide P\mnnmmm It is affecti
even the United States, which iiut?;

richest country in the world and even
there, as you know, Mr.

E
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because you have been there very recently,
the are focling the pinch. When,we.,

went cremdmd.“mgetpllﬂu:!z
of things in the United States”, they
“Pleasc don’t speak of getting plenty
of things. Look at the amount of infla-
tion and the cost at which the things
available.” So also in the United King-
dom. So far as the Soviet Union is con-
cerned, I have very reliable information
that although the question of price rise
is never visible in the Soviet Union, the
shortage of food is there. It is a world-
wide phenomenon and this is how one
looks at it. Before I am misunderstood,
I must quote here what an hon. member
was telling me that the fact that others
share in our misery is no great consola-
tion!

I am happy that the Minister has
iven some emphasis to what I myself

ve been thinking that this problem has
to be looked at most seriously, with the
top-most priority. It is the top-most
problem concerning the country today
and it has two aspects. First is the pro-
duction aspect—increase in production.
As far as sugar is concerned, it is really
a commodity the price of which is increa-
sing all the time. There are plenty of
sugar stocks but the then Government had
a very populist attitude and tried to plea-
sc¢ the people at that time by reducing
the price, as a result of which the farmer
could not get a remunerative price.
There have been many instances in sugar-
cane-growing belt where the sugarcane
crop was actually burnt. So what steps
have the Government taken to firstly
increase the production so as to meet the
demand, so that the prices may come
down to a rcasonable level to the extent
possible? Prices never come back to
the original level. But they can be re-
duced substantially so that they can be
adjusted to the pockets of the consumers.
Then, what steps have the Government
taken to build up bufferstocks? In this
type of agricultural commodities, fluctua-
tion in production will always be there,
whatever you do. So, we must have buffer-
stocks to control the ill-effects of fluctuas
tion in production. I know the Minister
is not directly concerned, but he is a
member of the Cabinet and as such I am
sure he will be able to analyse all these

vital aspects.

As far as distribution is concerned, one
has to adopt, to my mind, the stick and
carrot policy. One tries to persuade them
as far as one can. In this context, I have
m .ttlllnuheMinilw,forinmm.

with vanaspati manufacturers, in
which he tried to convince them to hold
the price-line. May I know from him as
to what has been the outcome of these
talks? 1 understand that they specifica Il
mentioned sales tax and lot of other
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dﬂcuhiainhokﬁngthe What is
iy O Semi of s Coeimen
to this? Perso- lllgluammnn, I ha\rc
not very much faith in achieving resul

with businessmen pcnuanon,ttlmt
in our country, I the same is the
case in other countries where shortages
are there and business men take advan-

of
As far as the stick policy is con-
ed,
a

Iwouldnotgomto(&::y&:ll:ng:}

economic oﬂ'enL'l It eomﬂ
tra and Gujarat. West
Bengal comes last.

small terntn'y like

%"E

SHRI SOMNATH CHATTERJEE
{_ladavpur}: What is the effect on the
prices in Goa?

SHRI EDUARDO FALEIRO.
First of all, if 1 were to administer the
law and if there are economic offenders,
I would not bother about the effect on
prices. I would bring them to book be-
cause they are the greatest criminals.

SHRI SOMNATH CHATTERJEE:
We also agree with you but the dispute

is on the procedure.

SHRI EDUARDO FALEIRO: I
would like to know if thisis not the
method, what are the other methods
which the Government of India is con-
templating? It is the concern of every-
body to see that in these arcas if preven-
tive detention is mot implemented, some-
thing is done to control or hold the price
line and to bring to book the economic
offenders.

Now, I would like to ask two things
about Delhi. The Delhi Members of

that side of the House also joined them.

SHRI H. K. L. BHAGAT (East
Delhi): We have met the Minister twice.

SHRI EDUARDO I‘&LEIRO They
met the hon. Minister of
1 understand
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the Government help them or listen or at
least scrutinise their su ions? May I
o o Dol Bhopal
is doing yeoman service in

and elsewhere also. That is the National
Consumers Front. It is ha\ringﬂa offices
here, It is really a type of Movem:nt
which, to my mind, is what a consumer
resistance movement should be. There
are similar movements. How do the
Government react to them?

SHRI VIDYA CHARAN SHUKLA:
The hon, Member is very very right when
he says that basically we have to in-
crease the production and also create
buffer stock of various essential commo-
dities so that in case any seasonal or
other fluctuations take place because of
transport bottleneck or other problems,
this buffer stock can be used for equalising
pricing. This is of course the policy
of the Government. These things
suffered badly in the last few years,
because of not only lack of production,
but also jumhlmg of various policies. But
now, with increasing production we hope
to create these buflfer stocks which will
help to stabilise the prices of various essen-
tial commodities.

About vanaspati we had some problems
with the manufacturers. We think that
unnccessarily and artificially these people
tried to take advantage of the scarcity
which was caused by droughtin Telangana,
Rayalaseema and Gujarat areas which re-
sulted in some fallin production of ground-
nut. About this, we talked to them and
convinced them that they should not and
cannot take any a lvantage of the tempo-
rary difficulty and that we shall certainly
come down with a heavy hand on them.
We made an agreement with them. Those

who honour the agreement will
get all the legal and proper administrative
assistance from us, but those people who
violate the agreement shall certainly face

uences of breaking the agreement
that the uuiuwc made with thc Government.

Preventive Detention Act, as the hon.
Member said rightly, has been used with
good effect and whether the preventive de-
tention does have a direct impact on the

ice situation in a particular State or not
it is very difficult for anybody to dis-
cover, but we must assume that when the
hlackmarketeers and hoarders are arrested
and action is taken against them, it does
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have a salutary effect on the situa-
tion of essential commodities. We do not
have to specifically weigh if we arrest 10
effect it has on the market
or if we arrest one person what effect it will
have on the market. Ifm';_e}i;:indu! u.lgm“;
economic malpractices, i is in i
in blackmarketing and hoarding, whether
it has an effect on the price situation or not,
it is the bounden duty of every Government
to take action inst that man. If we can-
not nab him under the Essential Commodi-
ties Act, then the Preventive Detention
Act must be used against the cconomic
offender who is also a social enemy. There-
fore, I would commend this a
that the hon. Member has suggested that
more and more stringent action should be
taken against these economic offenders
all over the country.

Similarly, as the hon. Member mentioned,
the Delhi Members of Parliament did meet
ssed for more and more supplies
to Delhi. As I said earlier, Delhi is a consu-
mer area, it is not a production area for
these various commodities and therefore,
we have full sympathy and we have tried
our best to help the situation in Delhi,
but Delhi cannot be an island in the coun-
try, it has to share the problems and diffi-
culties with other States in the country.
But nonetheless, T must compliment our
Delhi M. Ps. who have been going around
looking after their constituencies in the
Union Territory. We have done something
which I hope will help consumers of Delhi
m future. The Consumers' resistance
movement is something which we want
to encourage. It is a very healthy thing,
but  unfortunately copy illegible the
consumers’ 10 movement is not strong
enough in the country, but the organisa-
tions like the National Consumers’ Front
are doing very good work, we have helped
them and we want to encourage their activi-
and I hope such
good organisations led by young men
who want to do good service to consumers
in a non-political manner will be helped
not only by us, but the other social organi-
sations in the State so that we can have
a good consumcrg’ resistance movement
in the country.

=Yg = ¥ g vvaw (wewmer) ¢
gufa WERT, qH AAAE HaAT S
, # awar # s fawaa @ WS
Fifowr T AT IR qfeAw feey-
aww fowew #1gure #1 A §
3a #1 & gugar ¥t w7 § afew ow
ara & wgn wgar § fF oo feafa
T AR T & AL AN F AT,
IAE1 WIOA  qgT IC T@T £\ S
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SHRT SOMNATH CHATTER]JEE:
Th!:rc is a limit when they say so. (interr-

i

SHRI KRISHNA CHANDRA HALDER :
Most of these shops are being run by
Congress (I)...... &wﬁm).

SHRI SOMNATH CHATTERJEE:
Let there be an enquiry; Let them hold

an enquiry.  (Interruptions).
SHRI KRISHNA CHANDRA HALDER :

Most of these shops belong to Congress
s (Interruptions).

MR. CHAIRMAN: Let the Minister
e a g t a t
gi reply. Why do you bother abou
il
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SHRI SOMNATH CHATTERJEE:
It is ridiculous and nonsensical. (Inmfer-

ruptions)

=1 gor oy fog TEw ;. woA
UL FqT ATAT  @AT, A Wifer
¥ @, Afeq o oF geY am@ wg
Y @ Way @gd @l & @ %)

SHRI SOMNATH CHATTER]JEE:
It has become a fashion because they are
suffering from an inferiority complex.
West Bengal is the best administered Gover-
riment in this country. Therefore, they are
#11 suffering from an inferiority complex.

ot gi =iy fog v ;&
ﬂmﬁwm#mﬂﬁml&

T 41, AT FEAFAHI FATA-
frzr #7 war 4r) IEW qfew
#T F UF HIET F AW T g4
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MR. CHATRMAN: I heard some hon.
Member utter some word in the House,
;vln'ch may be unparliamentary. Is it a
act.

SHRI SOMNATH CHATTERJEE: I
said it is ridiculous and nonsensical.

MR. CHAIRMAN: I think it is un-
parliamentary.

SHRI SOMNATH CHATEﬁII_EE 3
Yesterday, the Prime Minister herselfl used
the word 'nonsensical’. Please find out
that first. If that is expunged, then I have no

objection.  (Interruptions)

MR. CHAIRMAN : If that was
the case, when the word was used, any
hon-Member should have raised an objec-
tion. No objection was raised.

SHRI SOMNATH CHATERJEE :
No body has raised an objection here.
(Interruptions)

SHRI KRISHNA CHANDRA
HALDER : This nonsensical utterance on
the part of Mr. Rawat will go on
record ? (Interruptions)

SHRI SOMNATH CHATTERJEE :
Nobody has taken an objection. Please
do not do it Syomoty. I said it is
ridiculous and nonsensical.

MR. CHAIRMAN: This word may be
un-parliamentary, and in that case I may
have to expunge it.

15 hrs.

SHRI SOMNATH CHATTERJEE :
Don't expunge it, Sir.

MR. CHAIRMAN : 1 leave it to the
Speaker to decide.
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MARRIAGE LAWS (AMENDMENT)

BILL*
THE MINISTER OF LAW, JUSTICE
AND COMPANY AIRS SHRI

P. SHIV SHANKAR) : Sir., 1 beg
to move for leave to introduce
a Bill further to amend the Hindu

iage Act, 1955 and the Special
Marriage Act, 1954.

MR. DEPUTY-SPEAKER : The
guestion is :

“That leave be granted to introduce
a Bill further to amend the Hindu
Marriage Act, 1955 and the
Special Marriage Act, 1954."

The motion was adopted.

SHRI P. SHIV SHANKAR : Sir,
1 introduce the Bill.*

FOOD CORPORATIONS (AMEND-
MENT) BILL#*

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM) : On
behalf of Shri Birendra Singh Rao,
1 beg to move for leave to introduce a
Bill further to amend the Food Corporations

Act, 1964.

MR. DEPUTY-SPEAKER : The
question is :

“That leave be granted to introduce a
Bill further to amend the Food
Corporations Act, 1964."

The motion was adopted.

SHRI BALESHWAR RAM : Sir,
1 introduce the Bill.

15.07 hrs.

MATTERS UNDER RULE
377

(i) NEED FOR ENHANCEMENT OF CEMENT
ALLOCATION TO KERALA

SHRI K. A. AN (Trichur) :
Sir as per the cmm%”allougm macle)
by the Government of India, Ministry of
Shipping and Transport ( Roads Wing
the allotment of cement for the ncnn(;
quarter of 1980 for the execution of Central/
Centrally sponsored road/bri works
in K-rala isonly 880 tonnes. Kerala
Government have intimated the mini-
mum requirements of cement for the third
quarter for Kerala State for National
Highway works as 3280 MT. As this
was the irreducible  minimum  required
quantity, the Kerala Government has
requested for allotment of this quantity
in full without eff:cting any reductions.
But against this request, the Goyern-
ment of India have allotted only 1000
MT for the third quarter. For the
fourth quarter, the Kerala Government
has furnished  the requirement
as 4970 MT, but the quantity allocated
was only 465 MT. Pointing out these
facts, the Kerala Government have
addressed the Ministry of  Shippi
and Transport for allotment of enhan
quantities of cement for the Central/
Centrally sponsored works ynder exe-
cution in this State. But it is under-
stood  that, till date, no reply has been
received by the Kerala Government
from the Government of India.

I, therefore, request the hon. Mi-
nister to take necessary steps for the
enhancement of cement allocation to
the State.

(ii) REGRUITMENT OF LOWER DIVISION
Crerks By Turicoriy Port TrusT

tSHRI D.S.A. SIVAPRAKASAM
( Tirunelveli) : In my parliamentary cons-
tituency, there is the Tuticorin Port Trust.
In July 1979, the Port Trust advertised
for recruitment of Lower Division Clerks.
Along with each application a fee of Rs,
5/- was cha An examination was
also  proposed for this purpose,
last date was 10-8-79. In response to
this, lakhs of unemployed young men
applied and the revenue of about Ras.
lakhs must have been received by the
'ort Trust. In many newspapers there
were also admﬂt?cmenl: from the Port
Trust warnin, e irants not to a
prey into d:eghlndluplor?n hmﬂl
who will deceive them of Rs. 5000 or
Rs. 6ooo per head. The Port Trust

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 27-2-81.

1The original speech was delivered in Tamil.



